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BEFORE THE NATIONAL GREEN TRIBUNAL 

(EASTERN ZONE BENCH),KOLKATA 

In the matter of: 

Versus 

Original Application No. 84/2023/EZ. 

Abani Kumar Sahoo 

State of Odisha and Others eeee 

Appellant 

Respondents 

COUNTER AFFIDAVIT FILED BY THE RESPONDENT NO. 8 ASIT 

KUMAR PARIDA 

1. That I am the respondent No. 8 in this case. 

I, Asit Kumar Parida, aged about 44 years, S/o- Late Umakanta Parida, At 

Sanroutpada, P.0- Jamalpur, P.S- Jaleswar, Dist- Balasore, Pin- 756086, 

Odisha, do solemnly affirm and state as follows: 

2. That l am well versed of the facts and circumstances, and I have traversed 

through the records and contents of the application. Therefore, I am swearing 

this affidavit hereunder. 

3. That I am well acquainted with facts of the case and the relevant counter 

affidavits filed by the respective parties. Any contention, allegation or 

averments/paragraphs not dealt with in the present affidavit shall be 

construed as denied. 

4. That as per the records to the avermnents made in the Para- I of Original 

application, it is humbly submitted that the assertions and allegations made 

therein is false, fabricated and baseless. The Respondent would crave the 

2 81



leave of the Hon'ble Tribunal with respect to the findings in Joint Committee 

Report dated 18.09.2023 and Counter affidavit of Collector, Balsore at Para 

3. The operative portion of the Para 3 which is also the finding of the 
committee is quoted below for ready reference: 

" In replv to the averment made in Para-l, it is humbly submitted that as per 

report of the Committee, presently, the source is not in operation as the river 
is flowing over the lease area. The village will no way be affected as it 
remains more than one kilonmeter from the sand bedllease area. The river 

embankment is safe and there is no possibility of Damage of it if the source is 
operated keeping in view of the stipulations of EC and Mining Plan. Further, 

it is observed that the river is flowing in its regular course. 

In the KML fle of Google earth map (for the period i.e. May 2017, 
December 2017, July 2018) ií appears that there was sufficient sand both 
inside and outside the lease area. Due to the passage of time, the river course 
changed and fromn February 2019 onwards till date, half of the lease area got 

cOvered with grass and looks like a River bank. The mining plan was 

prepared based on earlier sand deposition with proposed annual production 

quantity i.e. 5500 cum and accordingly, Environmental Clearance (EC) was 

allowed for the said quantity vide EC letter no. 3278/SEIAA dated 13.07.2017 

as per approved mining plan. Later, the aforesaid EC was amended as per 

annual rate of replenishment rate of sand and SlEAA allowed extraction 

quantity of sand 4283. 5 cum/annum. 

Therefore, the contents of Para l of the 0.A. is unfounded and only to 

mislead this Hon'ble Tribunal on the admitted position of law. 
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5. That in further reply to Para 1 of the 0.A., it is submitted that the 
Applicant named Abani Kumar Sahoo is a repeated offender who has 

committed theft of sand regularly. There are criminal cases lodged against 

him at Jaleswar Police Station. One Jaleswar P.S. Case no. 129 of 2022 for 
commission of offence U/s. 379/411/34 of IPC and Section 51 () 6) of the 
OMMC Rules, 2004 and P.S. Case No. 390 of 2023 for commission of 

offence U/s. 379/294/506/34 are pending against the applicant. Even after 
being enlarged on bail in the first case l.e. P.S. Case No. 129 of 2022, he has 

further indulged himself in such criminal activities. Further, the applicant has 

not come in clean hands, he has no legal right with respect to enforcement of 

environment protection and therefore, the applicant doesn't come under the 

purview of an ´aggrieved person' under Section 14 r/w Section 16 of NGT 

Act, 2010. 

Copies of the FIRs and Final Forn against the applicant are marked and 

annexed herewith as ANNEXURE- R-8/A SERIES. 

6. That the respondent no. 8 has been awarded with the work and 

subsequently the Environment clearance has been issued in his favor on 

09.03.21l and on the basis of the order passed by Hon'ble High Court of 

Orissa dated 08.12.2020 in I.A. No. 9911/2020 arising out of W.P.(C) No. 

16117/2020, the respondent had carried out sand mining. However, it was 

stopped due to the pendency of the present matter before this Hon'ble 

Tribunal. 

7. That the entire issue is sub-judice before the Hon'ble High Court and hence 

the present application may not be entertained in order to avoid the 

multiplicity of litigation. The entire crux of the litigation pertaining to the 

Rayan Ramachandra pur sand sairat vis-a vis the present respondent is 

mentioned at Serial No. 2 of the Joint Committee Report, under Annexure 

A/2 of Counter Affidavit filed by the Collector, Balasore. True Copies of the 

Orders of the Hon'ble High Court of Orissa and the Hon'ble NGT in Appeal 

No.03/2021 is annexed herewith as ANNEXURE-R-8/B SERIES, 
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8. That as regards to the averments made in Para-3 of Application, It is 

humbly submitted that in Para 5 and 6 of the Counter affidavit submitted by 
the Collector, Balasore (Respondent No.2), as well as Para 3 of the Joint 

Committee Report under Annexure A/2 may kindly be referred. 

9. That in further reply to the contention that EC will be revoked if there is no 

replenishment study furnished, it is submited that replinshment study was 
furnished by the Respondent and accordingly amended EC was issued on 
28.04.2023 with an extraction limit of 4283.5 cum per annum for remaining 

period of lease. Copy of the replenishment study furnished and prepared with 
assistance of ORSAC is marked as ANNEXURE -R-8/C SERIES 

10. That in reply to Para 4 , it is submitted that the Respondent No.8 has been 
issued an extended CTO and EC granted by the competent authority for 

remaining lease period which is up to 31.05.2026. Copy of the renewed EC 
and CTO are marked herewith as ANENXURE- R-8/D SERIES. 

11. That as regards to the averments made in the Para- 5 of Application, with 
regards to inclusion of Rayan Ramchandrapur Sairat in DLC forest list, It is 
humbly submitted that the contents of Para 8 of the Counter Affidavit filed 

by Collector (Respondent no.2) and Column 5 of the Joint Verification 
report under Annexure-A/2 may kindly be referred. 

It is further submitted that the Respondent is continuing the operation 
of sand sairat and the continuance of existence of sand sairat is pending 
consideration before the Hon'ble High Court of Orissa in W.P.(c) No. 16117 
of 2020 and there is an interim order in force. Copy of the pending status of 

the W.P.(c) No. 16117 of 2020 is marked herewith as ANNEXURE-R-8/E 

SERIES. 
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12. That the averments made in Para- 6 & 7, the answering respondent 

submits that he has been issued an extended CTO and EC granted by the 

competent authority for remaining lease period which is up to 31.05.2026. 
Therefore, no illegalities have been committed by the respondent in carrying 

out mining oeprations. It is also notweowrhty to mention that Para 9 of the 
Counter Affidavit fled by Collector (Respondent no.2) and Column 6of the 
Joint Verification report under Annexure-A/2 may kindly be reffered. 

Therefore it is crystal clear that, the Application with an ill intention with 

suppression of the material facts only for the reasons best known to the 

applicant. 
13. That the contents of Para 8 to 20 is answered in the Counter Para Counter 

Affidavit filed by Collector (Respondent no. 2) and Column 8 to 32 of the 

Joint verification report under Annexure-A/2. 

14. That in reply to Para 13, it is answered that Green belt and plantation has 

been complied as per the approved mining plan and it clearly indicated in 

Column 13 of the Joint verification report under Annexure-A/2. Copies of 

the compliance report of Rayan Ramchandarpur Sand quarry and 

photographs are marked as ANNEXURE-R-8/F series 

15. That the Applicant has not approached this Hon'ble Tribunal with clean 

hands and it is a well settled principle of law that a party who makes false 

allegations and doesn't approach the Tribunal with clean hands is not entitled 

to any relief as prayed. 

16. That the Respondent reserves the right to file additional counter affidavit 

if necessary. 

17. That the facts and the averments taken in the Appeal which are not 

specifically denied are deemed to have been denied. 
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18. That the affidavit filed by the State Government (Repsondent No.2 and3) 
is clear and unambiguous. Thus the averments made in those affidavits which 

are favoring the answering respondents may be treated as the response filed 

by the present answering respondent. 

19. That the Original Application is not maintainable and is liable to be 

dismissed with costs in view of the factual disclosure made under 

AnnexureR-8/A which reveals that the applicant is criminal offender and has 

been regularly indulging into activities of the sand theft and transportation 

illegally which also consequently affects the river ecology and environment 
inter alia causing loss to the state revenue. It is also worthwhile to mention 
that the applicant is levied with penalty for illegal transportation of sand by 

the Revenue Authorities. 

20. That it is submitted that the petitioner is continuing to operate in 

pursuance of the order dated 08.12.2020 directing therein the the award of the 

work in favour of the Respondent No.8 shall remain subject to outcome of 
the writ petition bearing W.P.(c) No. 16117 of 2020 in I.A. No. 9911 of 
2020. 

21. That the respondent is a law abiding citizen and has never intended to 

cause damage to environment as well as the river ecology system of 

Subranrekha River. Further, the respondent prays for a expeditious disposal 

of the present matter and further prays for allowing the respondent to carry 

out the operations after cessation of the pre monsoon period. 

22. The present affidavit is filed bona fide and in the interest ofjustice. 
23. That the facts stated above are true to the best of knowledge and based 
upon official records. 

Place:Cuttack 

Date:05.12.2023 

By Respondent No.8 

Through Advocate 
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Savo ny 

BRFORE THE NATIONAL GREEN TRIBUY 

IN THE MATTER OF: 

EASTERN ZONE BENCH, KOLKATA. 
ORIGINALAPPLICATION NO. 84 OF 2023. 

ABANI KUMAR SAHOO 

ATY 
iio ON-1912 

STATE OF ODISHA AND OTHERS 

D 21.5%7 

VERSUS 

AFFIDA VIT 

1, Asit Kumar Parida, aged about 44 ycars, Slo- Late Umakanta Parida, At 
Sanroutpada, Po- Jamalpur, Ps-Jaleswar, Dist- Balasore Pin-756086, State 

Odisha do hereby solemnly affim and declare as under: -
A. That I have been impleaded as RESPONDENTS NO 08 in the 

abovementioned original application and competent to Swear this 
affidavit. 

Identified By 

Advocate 

2: That I have read over the contents of the accompanying affidavit 
and the same is true and correct and is drafted on my instruction. 

VERIFICATION 

SWom oetore me 

Oerified on dated dy 12 /2023 at Jale SuwaY that the contents of 
the above affidavit are true and correct. No part of it, is false and 
nothing material has becn concealed there from. 

».A5tkWmafrcida. 
dentified by 

...APPLICANT 

..RESPONDENTS 

Derig de 
Kuta. 

on 16l42:23at. 

y Mr.. 

SANDIP KU. MOHANTY 

lotarv. ON 15I 12 

Sandip Kurnar Mohanty/ Notary,. ON.1s/92/o12:2023 

DEPONENT 

OF 

Psit Krumn paria 
DEPONENT 
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BEFORE THE NATIONAL GREEN TRIBUNAL  

EASTERN ZONE BENCH,  
KOLKATA 

............  

APPEAL No. 03/2021/EZ  
 
 

IN THE MATTER OF: 

 

Kalicharan Das, 

S/o Late Benudhar Das, 

At-Sanrout Pada, P.O.-Jamalpur, 

P.S.-Jaleswar, District-Balasore, 

Odisha, 

 

               ....Appellant(s) 

 

Versus 
 
 
1. Ministry of Environment, Forests and Climate Change, 

Union of India, through its Secretary, 

 New Delhi, 

 
2. Forest and Environment Department, 

State of Odisha, Bhubaneswar, Odisha, 

Through Secretary, 

 
3. Revenue and Disaster Management Department, 

State of Odisha, Bhubaneswar, Odisha, 

Through its Secretary, 

 
4. Collector & District Magistrate, Balasore, 

At/P.O./P.S./Dist.-Balasore, Odisha 

 
5. Additional District Magistrate, Balasore, 

At/P.O./P.S./Dist.-Balasore, Odisha, 

 
6. Tahasildar, Jaleswar, 

At/P.O./P.S.-Jaleswar, 

Ditrict-Balasore, Odisha, 
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7. State Level Environment Impact Assessment Authority, 

Odisha, 

Through Member Secretary,  

5RF-2/1, Acharya Vihar, Unit-IX, Bhubaneswar, Odisha, 

 
8. Orissa State Pollution Control Board, 

Through its Member Secretary, 

Nilakantha Nagar, Unit-VIII, Bhubaneswar, Odisha, 

 
9. Asit Kumar Parida, 

S/o Late Umakanta Parida, 

At-Sanrout Pada, P.O.-Jamalpur, 

P.S.-Jaleswar, District-Balasore, Odisha, 

 
                   ....Respondent(s) 

 

COUNSEL FOR APPELLANT: 
 

 

Mr. Dayanidhi Mishra, Advocate  

 
COUNSEL FOR RESPONDENTS : 

  
Mr. Debasish Ghosh, Advocate for R-1,  
Mr. Prasenjeet Mohapatra, ASC for R-2 to 6  
Mr. Gora Chand Roy Choudhury, Advocate for R-7,  
Ms. Papiya Banerjee Bihani, Advocate for R-8,  
Mr. Prabhu Prasanna Behera, Advocate for R-9  
 

JUDGMENT 
 
PRESENT: 
 

HON’BLE MR. JUSTICE B. AMIT STHALEKAR (JUDICIAL MEMBER) 
HON’BLE MR. SAIBAL DASGUPTA (EXPERT MEMBER)  
__________________________________________________________________    

Reserved On:- July 25th, 2022 
          Pronounce On:- July 28th, 2022 
__________________________________________________________________ 

1. Whether the Judgment is allowed to be published on  
the net?        Yes 

 
 

2. Whether the Judgment is allowed to be published in the 

NGT Reporter?        Yes 
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JUSTICE B. AMIT STHALEKAR (JUDICIAL MEMBER)  
 

 
Heard the learned Counsel for the parties and perused the 

documents on record.  

 

2. The allegation in this Appeal is that for purposes of mining of 

sand in the Rayan Ramchandrapur Sand Bed situated in Rayan 

Ramachandrapur Village, Tehsil Jaleswar, District-Balasore, 

Odisha, Environmental Clearance was granted by the Respondent 

No.7, State Environment Impact Assessment Authority (SEIAA), 

Odisha, on 13.07.2017 in favour of one Mr. Rajesh Kumar Khatua 

being the auction holder and thereafter the Environmental 

Clearance was transferred in favour of the Respondent No.9, Asit 

Kumar Parida, on 09.03.2021 (order impugned herein) on the same 

terms and conditions. The copy of the Environmental Clearance has 

been filed as Annexure-2 (at page no. 21 of the Appeal), which 

shows that the said transfer has been done on the request for 

transfer made by the Tehsildar-Jaleswar, District-Balasore. 

 
3. The contention of the Appellant is that in terms of the 

directions of the National Green Tribunal, Principal Bench,  dated 

13.09.2018 passed in Original Application No. 186/2016 (Satendra 

Pandey Vs. Ministry of Environment, Forest and Climate Change), the 

Ministry of Environment, Forest and Climate Change issued 

notification vide its letter dated 12.12.2018 providing that for 

mining of minor and major minerals over an area exceeding 5 

hectares, ‘Public Consultation’ was mandatory, but the 

Environmental Clearance was transferred to Respondent No.9 in a 
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routine manner foregoing the mandatory requirement of Public 

Consultation. 

 
4. Notices were issued to the Respondents and in response they 

have filed their affidavits. 

 
5. The contention of the Appellant is that the Respondent No.7, 

State Level Environment Impact Assessment Authority Odisha 

(‘SEIAA’ for short) has illegally granted Environmental Clearance in 

favour of Respondent No.9, Asit Kumar Parida, for sand mining in 

the Rayan Ramachandrapur Sand Bed over an area of 20.38 acres 

situated in Village-Rayan Ramachandrapur, Tehsil-Jaleswar, 

District-Balasore, Odisha. It is stated that originally the sand bed 

auction was held in favour of Mr. Rajesh Kumar Khatua and 

Environmental Clearance was also granted in his favour by the 

SEIAA, Odisha, on 13.07.2017 but subsequently another 

Environmental Clearance was granted in favour of Respondent 

No.9, Asit Kumar Parida, for the same sand bed, for the same area, 

vide the impugned Environmental Clearance dated 09.03.2021. 

 
6. The further contention of the Appellant is that the National 

Green Tribunal, Principal Bench, in Original Application No. 173 of 

2018 (Sudarsan Das Vs. State of West Bengal & Ors.) and in 

Original Application No. 186 of 2016 (Satendra Pandey Vs. Ministry 

of Environment, Forests and Climate Change & Anr.),  had clearly 

directed that for all areas, from 5 to 25 hectares, falling under the 

Category B-2, Environment Impact Assessment and Environment 

Management Plan followed by Public Consultation, shall be carried 
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out at par with Category B-1 by State Expert Appraisal Committee 

(SEAC)/State Environment Impact Assessment Authority (SEIAA), 

as well as for cluster situation wherever it is not provided and if 

cluster or an individual lease size exceeds 5 hectares, the EIA/EMP 

shall be made applicable in the process of grant of prior 

Environmental Clearance.  

 
7. Mr. Dayanidhi Mishra, learned Counsel for the Appellant has 

referred to Annexure-1 of the Original Application, which is a letter 

issued by the Ministry of Environment, Forests and Climate Change 

dated 12.12.2018 issuing directions in terms of the judgment of the 

National Green Tribunal, Principal Bench in Satendra Pandey 

(Supra). The letter dated 12.12.2018 is extracted herein below:-  

“Dated: 12th December 2018 

 
Office Memorandum 

 
Sub:- Order dated 4th September, 2018 & 13th 

September, 2018 passed by the Hon’ble National 

Green Tribunal, New Delhi in O.A. No. 173 of 2018 & 

O.A. No. 186 of 2016 in the matters titled “Sudarsan 

Das Vs. State of West Bengal & Ors” & “Satendra 

Pandey Vs. Ministry of Environment Forests & 

Climate Change & Anr.” Respectively-regarding 

 
 This is with reference to the recent order of the 

Hon’ble NGT dated 04th September, 2018 in the matter 

titled Sudarsan Das Vs. State of West Bengal & Ors. and 

order dated 13th September, 2018 in the matter Satendra 

Pandey Vs. Ministry of Environment Forest & Climate 

Change & Anr. Copy of the orders are enclosed herewith 

for ready reference. 

2. The Hon’ble  NGT vide order dated 13th September, 

2018 in O.A. No. 186 of 2016 (Satendra Pandey Vs. 
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Ministry of Environment Forest & Climate Change & Anr.) 

has inter-alia directed as follows:- 

 
“(i) Providing for EIA, EMP and therefore, Public 

Consultation for all areas from 5 to 25 ha falling 

member Category B-2 at par with Category B-1 by 

SEAC/SEIAA as well as for cluster situation wherever 

it is not provided; 

(ii) Form-1M be made more comphrehensive for areas 

of 0 to 5 ha by dispensing with the requirement for 

Public Consultation to be evaluated by SEAC for 

recommendation of grant of EC by SEIAA instead of 

DEAC/DEIAA; 

(iii) if a cluster or an individual lease size exceeds 5 

ha the EIA/EMP be made applicable in the process of 

grant of prior environmental clearance; 

(iv) EIA and/or EMP be prepared for the entire cluster 

in terms of recommendation 5(supra) of the Guidelines 

for the purpose of recommendations 6,7 and 8 thereof; 

(v) revise the procedure to also to incorporate 

procedure with respect to annual rate of 

replenishment and timeframe for replenishment after 

mining closure in an area; 

(vi) the MoEF&CC to prepare guidelines for calculation 

of the cost of restitution of damage caused to mined-

out areas along with the Net Present Value of 

Ecological Services forgone because of illegal or 

unscientific mining.”  

 
3. In view of the above, the undersigned is directed to 

forward the copy of the aforementioned orders for 

necessary compliance and inform the Ministry about the 

action taken. A copy of the same has been sent to the 

Chief Secretaries of all the States/UTs. 

4. This issues with the approval of the Competent 

Authority. 

Encl: As above         Yours Faithfully 
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(Dr. R. B. Lal) 

Scientist ‘E’ 

 

8. Learned Counsel, therefore, submitted that when the 

Environmental Clearance dated 09.03.2021 was granted in favour 

of Respondent No.9, Asit Kumar Parida, no Public Consultation was 

held even though the sand mine area was 20.38 acres (8.247 

hectares) i.e., more than 5 hectares and, therefore, the 

Environmental Clearance was liable to be quashed.     

 
9. The Respondent No.8, Odisha State Pollution Control Board, 

in its affidavit dated 02.12.2021 has stated that the Respondent 

No.9 had applied for Consent to Operate along with Lease Deed 

executed by the Tehsildar-Jaleswar for the period from 01.04.2021 

to 31.03.2026 and Consent to Operate was accordingly granted by 

the Regional Officer, Balasore, vide his letter dated 31.03.2021 valid 

upto 31.03.2022.  

 
10. It is also stated that during the inspection carried out on 

18.09.2021 and 16.11.2021 of the sand bed in question by the 

officials of the Board, it was found that the said sand bed was not 

in operation. 

 
11. The Respondent No.6, Tehsildar-Jaleswar, in his affidavit 

dated 06.12.2021 has stated that the Sand Source in question in 

the bed of River Subarnarekha was auctioned vide Notification No. 

6689 on 22.12.2015 for an area of 20.38 acres i.e., 8.247 hectares. 

The auction was confirmed in favour of one Mr. Rajesh Kumar 
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Khatua through tender process and Mining Plan and Environmental 

Clearance were also received from the Mining Officer, Baripada and 

the SEIAA, Odisha respectively, but in the meantime, the 

Respondent No.9, Asit Kumar Parida, challenged the auction 

process through Writ Petition in the High Court of Odisha and in 

pursuance of the order of the Hon’ble High Court passed in Writ 

Petition (C) No. 20414 of 2017 dated 23.07.2019, the Additional 

District Magistrate-Balasore, initiated fresh proceedings and passed 

fresh order on 11.09.2019 settling the said mining lease in favour of 

Respondent No.9, Asit Kumar Parida and cancelled the earlier lease 

granted in favour of Mr. Rajesh Kumar Khatua. It is stated that the 

Respondent No.9 obtained Consent to Establish and also Consent 

to Operate from the State Pollution Control Board, Odisha and 

thereafter the Tehsildar-Jaleswar executed the Lease Deed in his 

favour on 13.04.2021. 

 
12. The Appellant has also filed a rejoinder affidavit dated 

30.05.2022 bringing on record the approval of Mining Plan dated 

07.03.2020 granted in favour of Respondent No.9, Asit Kumar 

Parida, and submitted that this Mining Plan was in respect of a 

fresh Mining Lease for a period of 5 years, though for the same sand 

bed of Rayan Ramachandrapur Sand Bed situated in Village-Rayan 

Ramchandrapur, Tehsil-Jaleswar, District-Balasore, and further 

submitted that since this was a fresh Mining Lease granted in 

favour of Respondent No.9 in the year 2020, the Respondent No.9 

was required to obtain Environmental Clearance from SEIAA, 

Odisha, through the process of Public Consultation, in view of the 
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Ministry of Environment, Forests and Climate Change letter dated 

12.12.2018 as well as the directions contained in the judgment of 

Satendra Pandey (Supra) passed by the National Green Tribunal, 

Principal Bench.   

 
13. The case of the Respondent No.9, on the other hand, is that no 

new Mining Lease was granted in his favour and, in fact, it was the 

same lease for the same area of 20.38 acres (8.247 hectares) 

granted earlier in favour of Mr. Rajesh Kumar Khatua in whose 

favour Environmental Clearance had also been granted, and the 

SEIAA, Odisha, had only transferred the Environmental Clearance 

in favour of Respondent No.9 since Mr. Rajesh Kumar Khatua 

(previous Project Proponent) could not continue with the mining 

lease and since the previous Environmental Clearance was granted 

on 13.07.2017, therefore, the Environmental Clearance granted in 

favour of Respondent No.9, Asit Kumar Parida, on 09.03.2021 was 

not a new Environmental Clearance but rather was a transfer of the 

old Environmental Clearance in favour of Respondent No.9 and 

because in 2017 there was no requirement of holding any public 

consultation, therefore, public consultation was not held at the time 

of transferring the Environmental Clearance in favour of 

Respondent No.9. 

 
14. The Respondent No.9 further stated that after the Hon’ble 

High Court had disposed of the earlier Writ Petition directing the 

Additional District Magistrate, Balasore, to pass fresh orders, the 

Additional District Magistrate, Balasore, passed fresh orders 
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settling the sand bed lease in question, in favour of Respondent 

No.9, Asit Kumar Parida, which was challenged by Mr. Rajesh 

Kumar Khatua before the Hon’ble High Court in another Writ 

Application No. 24852 of 2019. Mr. Rajesh Kumar Khatua also filed 

Writ Application No. 16117 of 2020 along with I.A. No. 9911 of 2020 

against the order of the Additional District Magistrate, Balasore in 

which the Hon’ble High Court passed the order on 08.12.2020 to 

the following effect as quoted in para 7 (iv) of the affidavit which 

reads as under:- 

“We are inclined to modify the interim order of status 

quo dated 17.08.2020 passed by this Court in I.A. No. 

7539 of 2020 and direct that the award of the work in 

favour of Sri Asit Kumar Parida shall remain subject to 

the outcome of the writ petition.”      

 

Copy of the order of the Ho’ble High Court is also filed at page 

no. 195 of the paper book. 

 
15. Learned Counsel for the parties also submitted that the matter 

in the present Appeal concerns grant of Environmental Clearance to 

the Respondent No.9 and does not question the validity of the 

auction of sand bed granted in favour of the Respondent No.9 and, 

therefore, the interim order granted by the Hon’ble High Court 

would not constitute an impediment to the decision of the present 

Appeal. 

 
16. At this stage, we may examine the stand of SEIAA, Odisha, 

taken in their affidavit dated 09.12.2021 wherein it is stated that 
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initially the Project Proponent (Rajesh Kumar Khatua), had applied 

offline project proposal on 04.05.2017, at SEIAA, Odisha, for grant 

of Environmental Clearance at Rayan Ramchandrapur River Sand 

Bed as a ‘B-2 Category Project’ as per Ministry of Environment, 

Forest and Climate Change, Govt. of India, Office Memorandum 

dated 24.12.2013. The proposal was examined in the meeting of the 

SEIAA, Odisha and forwarded to the State Expert Appraisal 

Committee (‘SEAC’ for short), for appraisal. The SEAC 

recommended the proposal for grant of Environmental Clearance in 

favour of Mr. Rajesh Kumar Khatua on 24.05.2017 and accordingly 

the Environmental Clearance was issued by the SEIAA, Odisha, 

vide its letter dated 13.07.2017 for a period of five years in favour of 

the initial Project Proponent, Mr. Rajesh Kumar Khatua.  

 
17. In the affidavit, it is also stated by the SEIAA, Odisha, that 

initially there were two bidders in the auction of Rayan 

Rachandrapur River Sand Bed, namely, Mr. Rajesh Kumar Khatua 

and Mr. Asit Kumar Parida. Mr. Rajesh Kumar Khatua was the 

highest bidder but the second highest bidder i.e., Mr. Asit Kumar 

Parida, Respondent No.9 herein, objected that Mr. Rajesh kumar 

Khatua had obtained a Solvency Certificate issued by the Sub-

Collector, Balasore, vide Miscellaneous Case No. 135 of 2015 by 

which he has already participated and obtained two Sairat Sources 

from Jaleswar Tehsil. Mr. Asit Kumar Parida, Respondent No.9 

herein,  filed a Writ Petition No. 8871of 2017 in the High Court of 

Odisha which was disposed by the Hon’ble High Court with a 

direction to the Additional District Magistrate, Balasore, to decide 
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the matter afresh. The Collector-Balasore, decided the matter again 

in favour of Mr. Rajesh Kumar Khatua. Aggrieved the Respondent 

No.9 thereupon filed another Writ Petition No. 20414 of 2017 which 

was again disposed of by the Hon’ble High Court and this time the 

Additional District Magistrate & Collector, Balasore, decided the 

matter in favour of Respondent No.9. Aggrieved Rajesh Kumar 

Khatua challenged the said order in the High Court in Writ Petition 

No. 24852 of 2019. He also filed another Writ Petition No. 16117 of 

2020 against the order of the Additional District Magistrate, 

Balasore,  and also filed I.A. No. 9911 of 2020 in which the Hon’ble 

High Court passed interim order on 08.12.2020 which is already 

quoted herein above.  

 
18. Based on the order of the Hon’ble High Court, the Tehsildar-

Jaleswar vide his letter No. 450 dated 05.02.2021 and the 

Collector-Balasore vide his letter No. 11740 dated 24.12.2020 

requested SEIAA, Odisha, for transfer of Environmental Clearance 

from Mr. Rajesh Kumar Khatua (earlier lessee) to Mr. Asit Kumar 

Parida (present lessee) and in pursuance thereof the Environmental 

Clearance has been transferred in favour of Respondent No.9 on 

09.03.2021 by the SEIAA, Odisha. 

 
19. The Respondent No.1, Ministry of Environment, Forests and 

Climate Change, in its affidavit dated 11.07.2022 has stated that 

prior to the judgment of the National Green Tribunal, Principal 

Bench, in Satendra Pandey (Supra), there was no requirement of 

‘Public Consultation’ in the matter of grant of Environment 
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Clearance for sand lease for area between 5 hectares and 25 

hectares, which would be characterized as ‘B-2 Category’ Project 

and for B-2 Category Projects, Public Consultation was not 

required. The requirement of public consultation came into 

operation for the first time after the judgment of the National Green 

Tribunal, Principal Bench, in Satendra Pandey (Supra) and the 

directions of the Tribunal were incorporated by the MoEF&CC in its 

letter dated 12.12.2018, therefore, prior to 12.12.2018 there was no 

requirement of ‘Public Consultation’ in the matter of grant of 

Environmental Clearance to sand bed mining leases between 5 to 

25 hectares; the lease area in question being 20.38 acres i.e., 8.247 

hectares. 

 
20. From a perusal of the Mining Lease dated 07.03.2020 granted 

in favour of Mr. Rajesh Kumar Khatua, we find that though the 

same has been approved for five years which is in respect of the 

same sand bed of Rayan Ramachandrapur Sand Bed over an area 

of 20.38 acres or 8.247 hectares situated in Village-Rayan 

Ramachandrapur under Jaleswar Tehsil, Balasore District of 

Odisha. This Mining Plan nowhere speaks of ‘fresh’ Mining Plan. 

The Environmental Clearance granted in favour of Respondent No.9 

clearly mentions that it is the transfer of previous lease dated 

13.07.2017 from Mr. Rajesh Kumar Khatua (previous lessee) to Mr. 

Asit Kumar Parida, Respondent No.9 herein, for the same area of 

20.38 acres of Rayan Ramachandrapur Sand Bed situated in 

Village-Rayan Ramchandrapur, Tehsil-Jaleswar, District-Balasore, 

Odisha. 

63
142



 

14 

 

 
21. The stand of the Respondents clearly is that though the 

previous Mining Lease was granted in favour of Mr. Rajesh Kumar 

Khatua but because of litigation pending before the Hon’ble High 

Court and changing fortunes from Mr. Rajesh Kumar Khatua to Mr. 

Asit Kumar Parida, Respondent No.9, in view of the order passed by 

the Additional District Magistrate, Balasore and subsequent interim 

order granted in favour of Respondent No.9 the lease was never 

operated by Mr. Rajesh Kumar Khatua, the previous lease holder, 

Project Proponent), though Environmental Clearance had been 

granted in his favour on 13.07.2017 and it is for this reason that 

the Collector, Balasore as well as Tehsildar, Jaleswar had requested 

that since the interim order was operating in favour of Respondent 

No.9, and the Respondent No.9 having been selected as lease holder 

by the Additional District Magistrate, Balasore, the Environmental 

Clearance may be transferred in his favour and, therefore, the 

impugned Environmental Clearance was transferred in favour of 

Respondent No.9, Mr. Asit Kumar Parida.  

 
22. From a close scrutiny of the record of this case and the 

pleadings and the stand of the Respondents, we find that the 

impugned Environmental Clearance dated 09.03.2021 actually was 

a transfer of the original Environmental Clearance dated 

13.07.2017 granted in favour of Mr. Rajesh Kumar Khatua but 

subsequently the said Environmental Clearance was transferred in 

favour of Mr. Asit Kumar Parida, Respondent No.9 herein on 

09.03.2021, due to spate of litigation in the High Court and the 
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final order passed by the Additional District Magistrate, Balasore in 

favour of Respondent No.9 which also became the subject matter of 

the interim order of the Hon’ble High Court dated 08.12.2020 

wherein the High Court directed that the award in favour of Mr. Asit 

Kumar Parida shall remain, subject to the outcome of the writ 

petition and it cannot be said that a new Environmental Clearance 

had been granted in favour of Respondent No.9. This was not a case 

of grant of fresh Environmental Clearance or new Environmental 

Clearance in favour of Respondent No.9 but was a transfer of the 

old Environmental Clearance dated 13.07.2017 granted to Mr. 

Rajesh Kumar Khatua i.e., erstwhile lease holder, subsequently 

transferred in favour of Respondent No.9, Asit Kumar Parida on 

09.03.2021.  

 
23. It is also noteworthy that in 2017, B-2 Category Project of 

sand mining leases less than 5 to 25 hectares did not require 

holding of public consultation before grant of Environmental 

Clearance. The requirement of grant of Environmental Clearance 

came into operation only after the judgment of the National Green 

Tribunal, Principal Bench, in the case of Satendra Pandey (supra) 

and the Ministry of Environment, Forests and Climate Change letter 

dated 12.12.2018. 

 
24. Since no fresh lease has been granted in favour of Respondent 

No.9 and the previous lease continues and only the Mining Plan has 

been granted in favour of Respondent No.9 but the sand bed in 

question remains the same, namely, Rayan Ramachandrapur Sand 
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Bed and the area also remains the same i.e., 20.38 acres i.e., 8.247 

hectares situated in Village-Rayan Ramchandrapur, Tehsil-

Jaleswar, District-Balasore, therefore, in our opinion, there is 

absolutely no illegality or infirmity in the impugned Environmental 

Clearance being transferred in favour of Respondent No.9, Mr. Asit 

Kumar Prida by way of transfer on 09.03.2021 by the SEIAA, 

Odisha.   

 
25. In view of above, the Appeal No. 03/2021/EZ lacks merit and 

is accordingly dismissed. 

 
26. There shall be no order as to costs. 

 

....................................... 
B. AMIT STHALEKAR, JM 

 
 
 

..................................... 
               SAIBAL DASGUPTA, EM 

Kolkata, 

July 28th, 2022, 
Appeal No.03/2021/EZ 
AK 
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Case Type 
Filing Number 
Registration Number 
CNR Number 

First Hearing Date 
Next Hearing Date 
Stage of Case 
Coram 
Bench 
State 

District 
Judicial 
Causelist Name 
Short Order 

1) RAJESH KUMAR KHATUA 

1) STATE OF ODISHA 

4) SUB COLLECTOR, BALASORE 

5) TAHASILDAR, JALESWAR 

6) ASIT KUMAR PARIDA 

CONSTITUTION OF INDIA, 1950 

IA7539/2020 

|IA/9911/2020 

Cause List 
Type 

|Weekly Daily 

Weekly Daily 

Weekly Daily 

Weekly Dily 

: WP(C) 

Under Act(s) 

IA Number 

High Court of Orissa 

: 16117I2020 
:16117/2020 

Advocate- BIPLAB MOHANTY,T.K.PATNAIK, A.PATNAIK, RK.PATI, s.PATTNAIK, S.S.PRADHAN 

High Court of Orissa 
Case Details 

3) ADDITIONAL DISTRICT MAGISTRATE,BALASORE 

:ODHC01-036919-2020 

Advocate - M/S PRONOY MOHANTY, P.K.NAYAK, P.K.PASAYAT, J.MOHANTY, S.N.DASH, MR.P.K.MOHANTY (SR. ADV) 
2) COLLECTOR AND DISTRICT MAGISTRATE, BALASORE 

Next Date is not given 
: FOR ADMISSION 

ORISSA 

Case Status: Search by Case Number 

Division Bench 
2988MR. JUSTICE BISWANATH RATH, MR. JUSTICE MOHAMMAD RAFIQ(CJ) 

Baleshwar 

Case Status 

Civil Section 

Supplementary(Daily) 
ADJOURNED 

Judge 

Petitioner and Advocate 

Respondent and Advocate 

Party 

Acts 

IA Details 

RAJESH KUMAR KHATUA 
STATE OF ODISHA 

Filing Date: 03-07-2020 
Registration Date: 17-07-2020 

RAJESH KUMAR KHATUA 
STATE OF ODISHA 

DR. JUSTICE B.R.SARANGI, MR. JUSTICE MOHAMMAD 
RAFIQ(CJ) 
DR. JUSTICE B.R.SARANGI, MR. JUSTICE MOHAMMAD 

RAFIQ(CJ) 

History of Case Hearing 

MR. JUSTICE K.R.MOHAPATRA, MR. JUSTICE MOHAMMAD RAFIQ(CJ) 
DR. JUSTICE B.R.SARANGI, MR. JUSTICE MOHAMMAD 

RAFIQ(CJ) 

Under Section(s) 
226,227 

Date of Filing 

03-07-2020 

|31-08-2020 

Business On 
Date 

Next Date 

Hearing 
Date 

17-08-2020 

|01-09-2020 

IA Status 

Pending 

https://hcservices.ecourts.gov. inlecourtindiaHC/cases/case_no.php?state cd=11&dist cd=1&court_code=1&stateNm=Odisha/# 

Pending 

Purpose of 
hearing 

FRESH 
ADMISSION 
FRESH 
ADMISSION 

16-09-2020 FORADMISSION 

15-10-2020 FOR ADMISSION 

1/2 
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2/23, 3:35 PM 

DR. JUSTICE B.R.SARANGI, MR. JUSTICE MOHAMMAD lWeekly Daily RAFIQCJ) 
|Weekly Daily 

Weekly Daity 

Order 
Number 

1 

2 

3 

4 

5 

6 

7 

Category 

Sr.No. 

DR. JUSTICE B.R.SARANGI, MR. JUSTICE MOHAMMAD RAFIQ(CJ) 

1 

MR. JUSTICE BISWANATH RATH, MR. JUSTICE 
MOHAMMAD RAFIQ(CJ) 

Judge 

Case Status: Search by Case Number 

DR. JUSTICE B.R.SARANGI,MR. JUSTICE 
MOHAMMAD RAFIQ(CJ) 

MR. JUSTICE K.R.MOHAPATRA,MR. JUsTICE 
MOHAMMAD RAFIQ(CJ) 

DR. JUSTICE B.R.SARANGI,MR. JUSTICE 
MOHAMMAD RAFIQ(CJ) 

Orders 

DR. JUSTICE B.R.SARANGI,MR. JUSTICE 

MOHAMMAD RAFIQ(CJ) 

Sub Category 

DR. JUSTICE B.R.SARANGI,MR. JUSTICE 
MOHAMMAD RAFIQ(CJ) 

Sub Sub Category 

MR. JUSTICE BISWANATH RATH,MR. JUSTICE 

MOHAMMAD RAFIQ(CJ) 
MR. JUSTICE BISWANATH RATH,MR. JUSTICE 

MOHAMMAD RAFIQ(CJ) 

Scrutiny Date 
17-07-2020 

OBJECTION 

Category Details 

OBJECTION 

All Objections are Complied 

Order Date 

17-08-2020 

01-09-2020 

16-09-2020 

15-10-2020 

19-11-2020 

08-12-2020 

08-12-2020 

19-11-2020 FOR ADMISSION 

J08-12-2020 FOR ADMISSION 

ORDINARY CIVIL MATTER ( 28 ) 
SETTLEMENT OF RIGHTS (20 ) 

03-SAND QUARRY (3 ) 

Compliance Date 
17-07-2020 

FOR ADMISSION 

Order Details 

Receipt Date 
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Contpliance report of Rayanramchandrapur Sand Bed 
Raanramchandrapur, Over an area of 20.38 acres or 8.247 hectares under
Jaleswar

SI.No.

01 

02 

03 

04 

Compliance Report 

of Rayanramchandrapur Sand 
Bed Tahasil - Jaleswar, 

District - Balasore, State- Odisha, Lease Area 

Authority. 

20.38 acres or 8.247 hectares of 

Asit Kumar Parida. 

SEIAA, Odisha, Letter No.- 801/SEIAA, Dated- 09.03.2021. 

Stipulated Conditions 

This environmental clearance shall be Yes, it is being granted by the 
Valid for the lease period as Competent authority. Tahasildar 
recommnended by the lease granting Jaleswar. 

the concerned 
authorities in respect of his project as 
and when required. 

Village | Mouza 

The project proponent shall take Yes, the project proponent has taken

Statutory clearance/approval/ clearance from the 
permission concerned authorities in respect of 

this project before and during 
operation of the quarry. 

Any change in mining technology/scope 
of working shall not be made without
prior approval of the SEIAA.

report 

Compliance 

statutory 

Kump fovida 

The applicant will submit half-yearly Half yearly compliance has been 
compliance on post submitted during amendment of EC 

environmental monitoring in respect of application and I ensured to submit 
the stipulated terms and conditions in half yearly compliance report of EC 
the Environmental clearance to the State conditions on regular basis. 
Environmental Assessment Authority 
(SEIAA), Odisha, SPCB & Regional Office 
of the Ministry of Environment & orest,
Odisha on 1st June and 1st December of 
each Calendar Year.

No change 
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Compliance report of Rayanramchandrapur Sand Bed 
Rayanramchandrapur, Over an area of 20.38 acres or 8.247 hectares under 
Jaleswar

05 Any change in the calendar plan 
including excavation, quantum of 
mineral and waste shall not be made. 

06 

07 

08 

09 

10 

11 

Mining activity shall be carried out as 
per approved milling plan prepared for 
this project. 

It shall be ensured that said mining
does not in any way disturb the flow 
pattern of the river water.

Sand quarrying shall not be carried out 
in streams within 1/5 of the width of 
the stream bed from the bank. 

Sand quarrying shall not be carricd out 
in streams within 1/5 of the width of 

the stream bed from the bank, Sand 
mining shall not be carried out within 
200 m of any existing structure such as 
bridges, dams, weirs, intake structure 
(s) either for irrigation or drinking water 
purposes, or any other cross drainage 
structure, 

Sand nining operations shall not a•fect
the existing sources for irrigation or 
drinking water or industrial purpose. 

Vehicles hired for transportation of 
sand from the site should be in good 
condiion and should have a pollution 
check certificate and should confirm to 

applicable air and noise emission 
standards and should be operated only 
during non-peak hours.

Lesdee

Village / Mouza 

No changes in the calendar plan 
including excavation, quantum of 
mineral and waste. Only1001of cum 
of sand has been extracted f m date 
of lease execution (i.e., 15283.5 cum ) 
to till date. 

Yes, the mining activity was carried
out strictly as per the approved
mining plan and as per the EC and 
CTO Conditions. 

The mining activity was being carried
out without disturbing the flow 
pattern of the river water.

No mining activity was done within 
1/5 of the width of the stream bed. 

water purposcs, or any other cross 
drainage structure, other cross

within 200 mtr. 

Yes, sand mining operation was not 
afected the existing source of 

irrigation or drinking water
industrial purpose. 

Agreed, all the vehicles have PUC 

or 

drainage structures in present
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Conpliance report of Rayanramchandrapur Sand Bed Village / Mouza 

Jaleswar
12 

13 

14. 

15 

16 

17 

18 

19 

The depth of thc sand mining shall not 
exceed3 in. or water level whichever is 

less. 

Permission from the Competent 
Authority shall be obtained for drawl of 

ground water, if any, required for the 

project. 

Conservation measures shall be taken 

for protection of flora and fauna

The Vehicles shall not be overloadedAgreed, overloading was not done & 
whileand shall be covered with Tarpaulin. 

Person working in the project shall be 
provided with requisite safety devices
such as masks, gloves etc. 

The Proponent shall take necessary 
measures to ensure no adverse impacts 
due to mining operations on the Human 
Habitation cxisting

The water spray should be operated on 
the village road to control dust emission
while transportation of sand. 

The natural sand dune shouid not be 

disturbed. 

No mining activity has taken place 
beyond 0.50 meter depth as per mining
plan and EC conditions and water level 
is beyond 3.0 meter. In this case we 
followed the guideline and not touched
the water during mining of sand. 

Parida 

Not required

tarpaulin 
transportation. 

was used 

Agreed and followed the guideline not 
to disturbed any flora and fauna
during our mining activities. 

Agreed, required PPE was provided. 

Agreed, as human habitation is 
located far away from our mining 
lease the adverse impact is not 
cnvisaged. In spite of that we followcd 
the guideline and restrict the mining 
activities within our lease area only 
and also manual mining adopted by 
Lhe help of local labor.

Agreed, water spraying was done 
timely to avoid dust pollution also 
limited vehicle speed during
transportation. 

No natural sand dunes have been 
found within the lease area. 

Rafanramchandrapur, Over an area of 20.38 acres or 8.247 hectares under 155
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Coapliance report of Rayanramchandrapur Sand Bed 
Ravanramchandrapur, Over an area of 20.38 acres or 8.247 hectares under
Jaleswar 

20 All necessary statutory clearances shall 
be obtained before start of mining
operations. 

21 

22 

23 

24 

25 

26 

No mining shall be carried out in the 
vicinity of natural /manmade
archaeological sites. 

The area from which the sand has been 
extracted be levelled and free of any 
foreign debris or materials. 
The surface of stockpile and sand 
processing areas outside the river bed 
to be scarified to a depth of 50 cm, 
graded evenlv and the top soil 
previously stored, returned 
original depth over the area. 

to its 

A copy of the clearance letter shall be 
sent by the proponent to concerned
Panchayat, Zilla Parishad/ Municipal 
Corporation, Urban Local Body and the 
Local NGO. 

Village| Mouza -

The conditions stipulated in the 
Environmental Clearance must be 
totally complied with before the lease
granting authority. 

All necessary statutory clearances 
like CTE & CTO has been obtained in 
due time.

The site is free from natural/
manmade archaeological sites and 
mining was being carried out in the 
site-specific area only.
Agreed and done 

A river bed rehabilitation plan should Agreed, river bed rehabilitation plan 
be submitted. 

Agreed, top soil will be stored to its 
original depth after mining

is mentioned in the mining plan. We 
will follow the protection of river bed 
before operation of quarry after
monsoon through putting bamboo 
stump and palm leave also more 
plantations near the lease area. 

Agreed and being submitted to local 
Sarpanch. 

Agreed and complied. We restrict our 
extraction as per EC conditions and 
timely submitted replenishment study 
report.

operation. 
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Compliance report of Rayanramchandrapur Sand Bed 
Ra anramchandrapur, Over an area of 20.38 acres or 8.247 hectares under

Jaleswar

27 

28 

29 

30 

31 

32 

The project proponent has to carry out 
by engaging appropriate consultant, a study of the annual replenishment rate 
of sand by collecting pre monsoon & 
post monsoon data from the field to 
know the quantum of volume of sand 
deposited/replenished & extracted in 
the mining lease area. 

The Project Proponent should1 carry out 
River bed sand mining manually by 
engaging local laborers in force for 
sustainable sand mining 
The lease area and the actual working

area shall be demarcated on the ground 
by erecting durable masonry /concrete 
pillars by the project proponent. 

Agreed, replenishment study report is 
attached herewith. Accordingly, the 
SEIAA, Odisha has allowed 4283.5 
cum sand further extraction whereas
mining plan and EC approved 5500 
cum initially. 

Village | Mouza

Agreed and manual mining was 
adopted by engaging local laborers in 

Agreed and demarcation of lease area 
was done photographs boundary
demarcation is attached. 

The SElAA, Odisha may revoke or All the conditions were being followed 
suspend the order, if implementation of by Lessee earlier. 
any of the above. conditions is not 
satisfactory. The SEIAA, Odisha
reserves the right to alter/modify the 
above conditions or stipulate any 
further condition in the interest of 
environment protection. 
Concealing the factual information or Agreed.
failure to comply with any of the 
conditions mentioned above may result 
in withdrawal of this clearance and 
attract action under the provisions of 
Environment (Protection) Act, 1986. 

That the grant of this Environment 
Clearance is issued from Lhe 
environmental angle only, and does not 
absolve the project proponent from the 
other statutory obligations prescribed 
under any other law or any other 
instrument in force. The sole and 
complete responsibility, to comply with 
the conditions laid down in all other

laws for the time being in force, rests 
with the lcase granting 

Agreed. The lessee has followed all 
required uLory obligations 
required for this mine. 

K4mar tanida 
Lexee Y 

Rayaneamchahtn CawBe 

force for sustainable sand mining.

authority/project proponent. 
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Compliance report of Rayanramchandrapur Sand Bed Raranramchandrapur, Over an area of 20.38 acres or 8.247 hectares under
Jaleswar

33 

34 

35 

36 

37 

Any appeal against this environmental Yes, clearance shall lie with the National environmental clearance within a 
appeal against this 

Green Tribunal, it preferred, within a period of 30 days at the Hon'bleperiod of 30 days as prescribed under Nationalsection 16 of the National Green Kolkata becaring Appeal No- 03 of 
Green Tribunal, (EZ),

Tribunal Act, 2010. 2021 (Kalicharan Das vs The MoEF & CC and Others). The Honble Tribunal was dismissed the AppealNo- 03/202 1 /Ez on Judgement 

consent to establish and operate from SPCB, Regional Office, Balasore, U/s 25/26 of Water (PCP) Act, 1974 and U/s 21 of Air (PCP) Act, 1981.
The Tahasildars shall submit full scape
village sheet showing the location of the Project and other mines within 500 
Mtrs. (In case of cluster Proposals). 

herewith. 

The Project Proponents shall obtain Agreed. CTO Copy is 

Village| Mouza

Radius from the lease area including 
sanctuary / national park if any. 

herewith. 
attached

Agreed. Full scape village sheet is 
attached. 

The Tahasildar shall submit full scape Agreed. Topo sheet is attached. topo sheet showing area within 10 Kms. 

The PP shall plant and nurse to full Agreed we have already plantation establishment a minimum of 100 150 nos. of species at Ektali undernumber of saplings of native treeRayanramchandrapur G.P. and the species along the approach roads, river photo copies of Plantation is attached banks and in community areas in herewith. 
consultation with the Gram Panchayat. 

I herewith inform you that there is another sand i.e., Kadrayan Sand Bed under BastaTahasil which is located opposite of our lease area and the quarry was operated illegally very closed to our lease area by using machinery equipment's and the same Complaint Copy is attached here with for your information. 

dated- 28.07.2022, The Same 
Judgement Copy is attachcd 
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Latitude: 21.755l 94 
Longitude: 87.20l 58 
Elevation: 4.81 ±21 m 
A~uracy: 16. g m 
Time: 07-10-2023 14:37 
Note: sand rayanramachan 
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